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CaNlRAL ADMISISTHATIVE TRIBONAL 

CIRCUIT BiSNCH UJCKNQW

T.A. no. 1142 o f  1987 (T) 
(W.P. £I0«1912 o f  1983)

A pplicant.

Respondents

Hsncl . . . . * •

Versus

Union o f  Ind ia  & Ors ............

30 .1 .1990

Hon'ble J u s t ic e  K. Nath* V.C.

Hon*t?le Mr. K.J,. Raman.. A.M._

No one i s  present for the a p p lica n t. N o tices  

were se n t to  the a p p lica n t as vrell as h is  counsel 

by R egistered  p o st on 12 .12 ,1989 . They are presumed 

served .

This p e t it io n  i s  accord in g ly  d ism issed  fo r  d e fa u lt  

op t l^  a p p lica n t.
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